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1. The Director of Accounts (Postal)
Daksadan

0/6 the Chief Postmaster General,
Hyder abad.

2. .The Secretary to Govt,.
Dept.of Posts, Ministry of Communlcations,
New mlhio .
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Respondents.

For the Lapr‘llcaﬂt :~ Mr. K,Venkateswar Rao, Advocate:

For the Le pondents. Mr. N.R.Davxaj,
Sr.é&ﬁd¢CGSC
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To
Daksadan|, O/0 the Chief Postmaster General,
Hyderabad,
2. The Secretary to Govt. Dept.of Posts,
Ministry of Communications, New Delhi.
3. One copy to|Mr.K.Venkateswar Rao, Advocate, CAT.Hyd.
4., One copy to|Mr.N.R.Devraj, SI.CGSC.CAT.Hyd,
5. One copy to Library, CAT.Hyd,.
6. One spare copy
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GA 1030/95, Dt, of Order :23-2~96,

(Order passed by Hon'ble Shri H.Rajendra Prasad,
Member (A} ).

A

Heard Shii K.Venkateshwar Rao, learned counsel for

Toooe . L g\( . . -

the applicant, and Shri N.R.Devaraj, learnsd,standing counssl for
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in OA 95/91 disposed of by this Bench on 22.11,1991. The lsarned
coun;al Fuf the petitioner, therefore,contends that the orders

passsq in the above Original Applicat;an are fully applicable in
this case as uwell. It was also mentioned thatlJudgemants passed

in similar type of cases by the Bangalore Bench, Hyderabad Bench

and Cuttack Benches of Central Administrative Tribunal ar were
carried out to Hon'ble Supreme Court and dismissed. It is
therefore directed that the directions passed in DA 9591 be

implemented in thiscase also within a period of sixty dastiﬂa Hl

;LTL ofﬁfca‘fi "‘f ‘Td F Itm dljtu,

Thus the 0.A. is disposed of. No order -as to costs.
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(H.RAZENDRA i!RASPD)

Member (A)
Dated: 23rd Februaery, 1996, q
Dictated in Open Court. . ‘
otz Lo
2634

populs dogdtim cp o

avl/



.

\\'& 7 , )
y b , j‘
. 7 \-‘* L \\\L
I COURT .
TYPED BY 7 . | CHECKEL BY
COMPARED BY . APPROVED BY

lIN THE CENTRAL “DMINISTRiT1VE TIIBUWAL
' HYLERABLL BENCH AT HYLERABAD

THE HON' BLi-MR,JUSTICE V.NEELADRI RAD
VICE CHAIRMAN

0 o4
Rﬂdﬁuﬁhaﬂmw
THE hON‘BuE MRjg—RﬁﬁGﬁRﬁ6ﬁN s M{A)

Déted: *):%- 2_;1996

. ORBERZ I UDG MENT
M.A/R.A./C.A.No.
' -~
' O.A.NO. . { O ‘30 %—S '

T.A.No, (w.p.No, )

Admifted ang Interlm dlrectlons
1ssu d.

~f with directions
M ssed,

o;order as to costs. | _ *<K§¥ (ﬁ¢dl

_'b"

— -
rmﬁw%%g |

Centraf Administrative Triburs:
Reer/DESEZTCH

29 FEB 199 &-‘;’\A

frrare rmindls
HYDELABRAD BENCY !

R AT R e g






